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No.G.R,16 of 1996
Date of ﬂr¢cr $ 1.5.1998
Present 3 Hon'ble Nr.D;Purklyﬂsthﬂ' Judicial Member!
B ISHNU PADA MAHAPATRA
Ve,
UNION &F INDIA & ORS,

For the applicant ;3 Mr.B.C.Sinhas counsgl.

fFor the respondents; None
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Mr.B8eCeSinhas ld.caunsels submits that he is ap%earing

for the applicant in this cage but has not filed ény vakalatname, '
Hi submits that Mr.R.S.Singh» ld.counsels yho hag Filld 2 |
vakalatnama in this case is absent. It is found that ghe néme
of Mr.B.C,Sinha hag been recorded in the cause lists gut he

submits that in the absence of Mr.R.5.5ineh he uauld Jet argue
the case today,

2. 1 do not find sufficient ground on that score. Thersby

the application is dismissed for default of the appliéant.
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3. No order is pessed @s to costs.




